ACT No: XXTIT OF 1919,

— .

[PassED ‘BY THE INDIAN LEGISLATIVE CQUNGIL’.]

(Iteceived the assent of the Governor General. on t/Ee Rdth.
September, 1919.)

An Act to amen_d the ‘Cinematograph Act

Co o 1918 o
'HEREAS ‘it is expedient to amend the Cinema-
tograph Act, 1918; It 1is hereby enacbed as
~ follows:—
o 1. This Act may be called the Cinematograph short titt.
(Amendment) Act, 1919, A
: 2. Tor sub-section (3) of section 1 of the Cinema- awendment
ot 1018, tograph Act, 1918 (hereinafter referred to as the said of section 1,
Act), the followmo' sub-section shall be substituted, 5is. °
namely :— '

11 of 1918,

“(3) The Governor- General in Council may, by
notification in the Gazette of Indi ia, direct
1hat the whole or any of its provisions shall
come into force in any Province or part

.. of a Province on such date as may be

. - ~specified in the notification.”

3 1In sub-section (2) of section 5 of the sa1d Act, Amndment
“For the words * the prescubed authority ” the WOl‘ds f 8910;1%';5
and - figure “an authority -constituted under sectlon 1918,

& shall be substituted.

4. For section 7 of the said -Act. the followmg Substitution

‘section shall be substituted, namely — - of & new seo-

ion for sec-

tion 7, Act 1
of 1918, °

“ 9, (1) Any TLocal Government authorised in certifestion
“this behalf -by the Governor General in Coundil may, of flms.

by no_tlﬁcatlon in the local official gazette, constitute
T s
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a8 many authomtles as it may think fit for the pur-

poses of examining and certifying films as suitable -

for public exhlbltlon and declare the area (hereinafter
referred to as the * local area !) within “which each
such authorily shall exercise the powers conferred on’
- it by this Act. Where an authority so. constituted -
consists of a Board of two or more persons, not more
than one-half of the membérs thereof shall be persons
in the service of Government. :

(@) If any such authority after examlnatmn consi-
ders that a film is suitable for public exhibition, it
shall grant a certificate to that effect to the person
applying for the same, and shall cause the film to be
marked in the prescribed manner. The certificate of
~any such authority shall, save as hereinafter provided,

be valid throughout the termtomes in whu,h thls Act_ o

is in force.

, (8) (w) If the authorlty is of opinion_ that a- film.
~.is not suitable for public exhibition in the local atea,
. it shall inform the person applying for the certificate
of its decision, and such person may, within thirty -
days from the date of such decision, appeal for a
reconsideration of the matter by the Local Govern
ment by which the authority was constituted. o

(b) If the Local Government rejects the appeal it -
shall; by notification in the local offivial gazette, direct
"that the film shall be deemed to be an. uncertified
film in that local area, and such direction' shall have
effect notwithstanding .the subsequent grant of a
certificate in respect of the ﬁlm by any other such
iauthorlty '

: (4) Any'such authorlty may demand the exlnbl-
- tion before-itself of any certified film which it has
reason to believe i is about to be publiclty exhibited in
ifs Jocal:area, and may by order suspend the certificate
- of any such film pending» the orders of the Local -
. Government, and " during such suspension the film
shall be deemed to be an uncertified film in that area..

(5) The District Magistrate, or, in" a Presidency- -
town or in the town of Rangoon, the Commissioner of
Police, may by order suspend the certificate of any
ﬁlm pondmg the orders of the Local Gover ment, and

S durmg.,
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durmg such suspension the film shall be.deemed to be
an uncertlﬁed film in that district or town. '

{6).-A copy of any order of suspension made under
'sub section : (4) or (), together with a statément -of
reasons therefor, shall forthwith be forwarded by the
authority or the officer making the same to the Local -
‘Government by which the authonty was - constituted
or.to which-the officer is subordinate, as the case may -
be, and such Yiocal Government may, in its dlscretlon, .
either discharge the order or, by noftification in the
local official gazette, direct that the film shall be
deemed to be an uncertlﬁed ﬁlm in the whole or any
part of the Province. )
“(7) “A Local Government may, of 1ts own motlon,' '
by ‘notification in the local official gazette, direct that
a certified film shall be deemed to be an uncertlﬁed :
film in the whole or any ‘part of the Province.

(8) The exhibition of a film to which any order or
diréction under clause (8) of sub-section (8) or sub-.
section (4), (5),.(6) or (7) is for the time being -appli--
cable shall, in the area to which such order or direction
relates; be deemed to be a contravention of the condl-i'.
tion: mentioned in sub-section (2) of section 5.7

B. In section 8 of the said Act—
‘(1) at the endof clause (b) of sub-sectlon (2 Amondment

the word ““and ” shall be .omitted, and after the fxfc:efflg_lfl 5
same . clause, the followmg clause shall be 1nserted 8. 2

namely :— '

“ (bb) the appomtment of officers subordlna,te to
~authorities constituted under section 7 and
the regulation of the powers and duties of -
such officers ; .and ’’ ; and

(2) for sub-section : (3) the following sub section
shall'be substituted, namely :—

' (3) The Governor General in Council may dele-
gate:to a Local Government, subject to such condi-
tions and restrictions as he may impose, the power to
make rules regarding all or any of the matters men-" -
tioned-in sub-section (2) so far as regards bhe terrlf
tories subject to that Government.”




